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= . NATIONAL COUNCIL FOR TEACHER EDUCATION
(‘ NOTIFICATION
New Delhi, the 2%th July, 2011

F. No. 61-1/2011/NCTE(N&S).—In exercise of the powers conferred by sub-section (1) of the Section 23 of Right
of Children to Free and Compulsory Education Act, 2009 (35 of 2009) and in pursuance of the Notification No. S.0. 750(E),
dated 31st March, 2010 issued by the Department of School Education and Literacy, Ministry of Human Resource
Development, Government of India, the National Council ‘for Teacher Education (NCTE) hereby makes the following
amendments to the Notification No. 215 dated 25th August, 2010 published in the Gazette of India, Extraordinary, Part - I11,
Section -4, vide FNo. 61-1/2011-NCTE(N&:S), dated the 23rd August, 2010, laying down the minimum qualifications for a
person to be eligible for appointment as a teacher (hereby réferred to as the Principal Notification), namely :—

(b) ¥or sub-para (i) of para I of the Principal Notification, the foliowing shall be substituted, namely :—
i. Minimum Qualifications :— :

(i) ClassesI—V
(a) Senior Secondary (or its equivalent) with at least 50% marks and 2-year Diploma in Elementary Education (by

whatever name known)
OR

. Senior Secondary (or its equivalent) with at least 45% marks and 2-year Diploma in Elémentary Education (by
whatever name known), in accordance with the NCTE (Recognition Norms and Procedure), Regulations, 2002.
= i o sl '_._______ : -
Senior Secondary (or'its equivalent) with at {east 50% marks and 4-year Bachelor of Elementary Education (B.ELEd.)
| R
Senior Secondary (or its equivalent) with at least 50% marks and 2-year Diploma in Education (Special Education)
m - w
Graduation and two year Diploma in Elementary Education (by whatever name known)
_ = - L AND i '

(b) Pass in the Teacher Eligibility Test (TET), to be cbﬁduc‘ted by the apijropﬁatc Govemnment in accordance with
he Guidelines framed by the NCTE for the purpose. -
IT) For sub-para (ii) of para 1 of the Principal Notification, the following shall be substituted, namely :—

(ii) Classes VI—VIII -
(a) Graduation and 2-year Diplomain Elementary“Education (b_;,' whatevername known)
OR
Graduation with at least 50% marks and I-year Bachelor in Education (B.Ed.)
OR
Graduation with at least 45% marks and 1-year Bachelor in Education (B.Ed.), in accordance with the NCTE
Xecognition Norms and Procedure) Regulations issued from time to time in this regard.
o8 .
-Senior Secondary (or its equivalent) with at least 50% marks and 4-year Bachelor in Elementary Education (B.ELEd.)
’ OR
Senior Secondary (or its equivalent) with at least 50% marks and 4-year B.A./B.Sc.Ed. or B.A. Ed./B.Sc.Ed.
8.5

4

Graduation with at least 50% marks and I-vear B.Ed. (Special Education)
: AND
(b) Pass in Teacher Eligibility Test (TET), to be conducted by the appropriate Government in accordance with the
tidelines framed by the NCTE for the purpose.
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{HIL) For pere 3 of the Frincipal Notification the &:ﬂuwmg shall be suhstiteted, namely =—

(i) Fraiming to be undergone.—A person— )

(a) with Graduation with at least S50% marks and B.Ed. qualification or with at least 45% marks and I-year ls‘w]m

in Education (B Ed.), in accordance with the NCTE (Recognition Norms and Procedure) Regulations issued from time to time
in thisregar shall also be eligible for appointment to Class I to V up to Ist Jarwi=, 2012, provided he/she undergoes, afier

appointmeii;, an NCTE recognized 6-month Special Programme in Ei. mentai ; Zducation;
(b) with D.Ed. (Special Education) or B.Ed. (Special Education) qualification shail undergo, after appointment an
NCTE recognized 6-month Special Programme in Elementary Education.

(ii) Reservation Policy :
Relaxation up to 5% in the qualifying marks shall be allowed to the candidates belonging to reserved categories,
such as SC/ST/OBC/PH. :

(IV) For para S of the Principal Notiﬁcatinﬁ, the following shall be substituted, namely:—

5. (a) Teacher appointed after the date of this notification in certain cases :—Where an appropriate Government
or local authority or a school has issued an advertisement to initiate the process of appomt:nent of teachers prior to the date
of this Notification, such appointments may be made in accordance with the NCTE (Determination of Minimum Qualifications
for Rcamtmcnt of Teachers in Schooks) Regulations, 2001 (as amended from time to tithe).

(b) The minimum quahﬁcaaon norms referred to in this Notification apply to teachers of Languages, Social

-Studies, Mathematics, Science, cic. In respect of teachers for Physical Education, the minimum qualification norms for
Physical Education teachers referred to in NCTE Regulation dated 3rd November, 2001 (as amended from time to time) shall
be applicable. For teachers of Art Education, Craft Education, Home Science, Work Education, etc. the existing cligibility
norms prescribed by the State Governments and other school mmgmnsshaﬂbcqphablctﬂimd: timethe NCTE lays
down the mmmmnqwhﬁaﬂous in respect of such teachers.
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